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IN THE CENTRAL AOMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:

AT HYDERABAD

0.A.N0.522 OF 1999 DATE OF ORDER:7-4-1990,

BETWEEN:

N.Vi jaya Bhaskar. »sesApplicant
and

The General Manager,

Security Printing Press,

Government of India,

Mint Compound, Saifabad,

Hyderabad. ... siespondent

COUNSEL FOR THE APPLICANT :: Mr.K.Vasudeva Reddy
COUNSEL FOR THE RESPONDENT :: Nr.B.Nar?q;mha Sharma
coRan: |
THE HON'BLE 3SRI R.HRNGARAJAN,NENBER(ADNN)

AND

THE HON'BLE SRI B8.5.JAI PARAMESHWAR,MEMBER (JUDL)

: ORDER :

DRAL ORDER{PER HON'BLE SRI R.RANGARAJAN,MEMBER(A} )

Heard Mr.K.Vasudeva Reddy, learned Counsel
Por theApplicant and Mr.Jacob Por Mr.B.Narasimha-

Sharma, learned Standing Counsel for the Respondents.
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2, The applicant herein is an aspirant Por ths
paost of Vendor J;Qer the Catering Unit:yndar the
respondent-0rganisation, It is stated £hat a
notification has been sent to the Employment Exchange.
for sponsoring eligibie candidates for filling up that
post, The notification sent to Empléyment Exchange

is not enclosed to the 0OA,

3. This OA is filed praying for a direction to tha
respondent to consider the case of the applicant also
gven if his name is not sponscred by the Employment
Exchange in view of the Judgment of the Suprome Court

in THE EXCISE SUPERINTENDENT,MALKAPATMAM KRISHNA DISTRICT
¥s K.B.N.VISHUESHWARA RAD & OTHERS (reported in 1996(6)

SCALE 676)

4, If the Employment Exchange has been approached

Por sponsoring the candidates for filling up the post

of Vendor in the respondent Organisation, then the case
of the applicant should also be considered along with
the Employment Exchange spongored candidates evsn if the

name of the
/applicant is not sponsorsd by the Employment Exchange

provided;
i) He is otherwise eligible in all respects;
ii) His application is received at least a week

parlier to the{htarting of the Salection
gither wuritten or vivo-voce or both.

5. The DA is ordered accordingly at the admission

stage itself. No costs.

The Ragistry to send a copy of this DA

Mo,

to the Respondent.

MESHWAR ) ( R.RANGARAJAN ) ;

MEMBER (ADMN) /l
Q_IFD this the 7th day of April, 1999 A74
Dictated to steno in the Open Court b“ d
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